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HoneMre. SeDas Qupta, Adile
Hon.Mrs JeSs Dhaliwal, J«Ms
Heard;isiitSHishir Kumar, learned
S counsél~for‘tbe applica nt on admissions Sri GsSaran
" ‘preSenulng courisel on behalf of the railways, takes
notice of this case and Gmghas filed power on behalf
of rnépbﬁdept 0.2, 3 and 4. Issue notice to the
respondents returnable w1th¢n 4 weoki, te=show-cause
mrtted, during
@ﬁ&mﬁmhlch p@rlod they may file their counterwreplye.
~'@nejeunder, it any, be’fllgd within 2 weeks therea=-
fter.

The learned counsel for the applicant

prays fb* staylnq the cperation of the impugned oraer

',me ,.«dated 094 15794, This has been opposed by the counsel

for the 1espondents stat.:.nB that the order has alie-
ady besn taken effe. .t. TIhe order is dated 09.12.94
and in ordinary coursg, the order should have 1
.l@takér‘effdét”ldﬁgwﬁéEEJ“‘This, however, is being
dlspuied by the counsel for the applicante Eﬁ—v;éw
ei—ibeJnaiier We are not inclined to pass any
“interim order. However, this matter shall be
heqld again on 06.2. 95, by which date, the res-
pondents may file objection, if anybft%htha gfﬁcant
: Meanwhile, the status-quo/as on date
shall be maintained. Copy of this order together

with copy of the application meant for the respon-
dents be given to shri G.Saran.
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Hon, Mr, K. Muthu Kumcar, AJM,
Hon. ME, .S, Dhallwal J.M.

sri shishir Kumar for the applicant, sri
sidheshwari Prasad and Sri Govind Saran for
the RSSpbndehfs. The respondents have filed
objection as well as Supplementary objection
to the interim order prayed for by the learned
counsel for the applicant for .staying the
operation of the imaugned order dated 9.12.,1994,
Tre-objection —as well a5 Supplementary—obiection
L, £%4~d_ineayraﬁd tére 5opg§of the same ha%¢been
" served upon the learned counsel for the
applicant, The learned counsel for the applicant
prays for and is allowed 3 weeks time to file L;;
‘reoly to this objection, Ne—is—allowed to da seC s
! “C’.A. to the wén O.A. be filed within 4 weeks,
.M., if any, may be filed within 2 weeks
’ tnereafter. List this case on 31.3.199% for
" hearing.’
Interim order passed on the previous da?e

shall continue till the next date.
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